HIGH COURT FOR THE STATE OF TELANGANA :: HYDERABAD

skokokkok

ROC.NO.2674//S0/2017 DATED:27.04.2022
NOTIFICATION NO. 4./S0/2022
Sub: Notification for calling applications from the

eligible Advocates for designation as Senior
Advocates — Reg.

Rk

Applications and written proposals are invited by the High Court for
the State of Telangana, from eligible Advocates for the Designation of
Advocates as Senior Advocates, as per “Guidelines for Designation of
Advocates as Senior Advocates” framed by the High Court for the State of

Telangana.

The prescribed form of consent and form of Bio-data of the
application along with guidelines are placed in the official website of the
High Court i.e., http://tshc.gov.in and the duly filled in applications should
be sent to the Registrar General, High Court for the State of Telangana,
along with copies of relevant documents as per guidelines framed by the
High Court for the State of Telangana, on or before 15.06.2022 at

5.00 p.m.

REGHT GENERAL
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NOTIF ICATIONS BY HEADS OF DEPARTMDN TS 'Etc.

FOR THE STATE OF TELANGANA AND THE STATE OFANDHRAPRADESH .
GUIDELINES FOR DESIGNATXON oF ADVOCATES AS. SEN]OR ADVOCA'I'ES

ROC No, 2§24[§0f29],7 ln supamasnon ofthe cxxstmg guldol.!ncs op. lbc subJect, (,ha ngh Court Judxqatum )
at' Hyderabad for the State of Teleng'ana gnd Andhra Pradesh frames. the. following -guidelines for- dcsngnanng '
_ Advocates as Senlor Advocates, under Section 16(2) ofthquvocales Act, 1961 (Centra.\,Acl 2Sof 1961):" ’
(1) * All matters relating to designation of Advocate as Senior Advocate in the High Court of Judicature at Hydcmbad )

for the Stata Telangana and Andhra Pradesh shall be dcalt with by a Permmanent Commirtee to be known as
“the Commitiee for designation of Senior Advocate®. -

(2)y. The Permanent Committe will be headed by the Hon'ble the Chief Justice and consist of two senior-most
" Judges of the H.xgh Court; the Advocate General will be a Member'of the Permanent Committee. The
ahove four Members of the Permanent Commnwc wm normmnc another Member of the Bar to ba thc fifth

. Member of the Permanent Committee. ' g

(3) _ The Permanent Comuuittee shall have a Pu'mancn( secretariat, the composmon of which will be dzcxdod by
the Hon'ble lhc Chief Justics in consultation with ot.hcr members of the Commlttec . f

4) . Al apphcadom mcludmg wnttc.n proposals by the Hon‘blc Judgw will bc subnum:d to th: Sccrctanat of the
", Perroanent Commitnee.”. = ' : ) : 2 S 20

(5)  On receipt of appllcaUOns for desxgnaﬂon of Senior, Advocates or. proposals from Hon'b]c Judges, the
- Secretariat will compxle tho relcvam dammd mformauon with rcgmd tor: = YL i



g
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b(‘u‘) .:-‘Numbcr of cases in whlch the nppllnam.pacdﬂpnm).ln probono work;

"(ﬁif)' choned judgments at least in 25 Caied d\krmg me ‘Vm:cdlng five years, In which the concu'mad
.., " Advocate(s) had personally appeared and argusd;

"'(i_v) “The soorce(s) from which information’ fdam lsm be’ collectedis to be forwirled hy the appllcams by

giving the case numbers end the clﬁucns of mpomd judgmcnrs 1o enable the secretariat to vorify the
same;’ ¢ . ~

L

(v) The Senmnat will publlsh tho proposa.l of deslgmﬂrm of'u putlculMﬂvbballa in the of‘ﬂclnl webalbe
""" of the High Court inviting sisggestions .on the proposal, Suggestions/ vleive recotved within 15
days from the date of thoproposnl wlll be plm:od be(bre lhn Pormdueit Commtﬂae-

'(vi),”‘Aﬁcr tho data-base in terms of!he above Is wmpﬁed gnd all such information: s may be apeclﬂcally
directed by the Permanerit Complttes to be dbtained inrespect of any part! culiircandidate Is collected,
*"" the Secretariat shall put up the case before' the Permanent Comnuittee for sciutiny;

"(v'u') “The Permanent Cotomittes will examincfe.aéh cnsc 1n the light of the data pruivided by the Secrceariat
. --of the Permanent Committee; interview the concerned Advocate; and make ii3 overal! assesment on
_ the basis of & point-based format indlceted below: -

; )
P ek e 3
i L v

- S.NO MAT'TER bt .POINTS

1. - Number of yéars of prncuco of tho Apphcm!Advocatc i . 20 POINTS
- from.the date of earolment.. H B
110 polnts for 10-20 years oﬁmcﬂbu QO po[nts !‘or prncdce
Hbéyond 20°Yedra] d ¢-o v .0 3 E .

: Judgments (Reported and umvponad) which u;dlcate tho legal » 40PO TS
** formulatiohs advanced by the concetned Advocate in the come

of the pmceedmgs of the case; probono work done by tho-

concerned Advocate; domain Expeértise-of the Applicant Advocate:

in various branches of law, such as Constitutional law, Interstate
. Water Disputes, Criminal law, Arbitration law, Corporate law;

7+ Family law, Hutoan Rights, Pubic Intcmst Litigation, lmcmsno:'ml _
G e “law, law relating to women, ctc.. 2 ok
| 3 . Publications by the ApphcmtAdvocale 15 POINTS
B [ i T Tesl of Personality & Swtablllty on the basis of interviewlinteraction: t 25 POINTS 1

_ (viif). All the names that are listed before the Permanent Cormmmcqclcmd bv the Parmanm! Commmee
will goto the Full Coun, °

(&) . Voring by secret ballot will not norma] ly ba rosorted to by the ﬁxl) coun exwp\. when mavo{dublo Inthe

eventof resort to secret ballot decisions wxll be carﬁod by a mejority of the Jydges who tave choben to
. exercise their pmfamncelcholce I

(6) 'I’ﬁe Advocate, to be- deslgnmed as a SenIor Advocnxq ahould huve -

S Q@) A minirum standing of 10 yem at the Ber, out of whichnot less than sever: years shall b In the High
Court of Judicature at Hyderabad for the Stnlc of Tclangana end the State IDf Andhra Predesh; '

@) ordinarily appeared as the.arguing Coungel in not less*lhan twenty flve cases, reported in luwjom-nnls
in the preceding five years and should have contributad to the growth oflaw' or ghould have appeared

in the Court &s & Senior Law Officer of the Governrent i.e., the Additional Advocato-Ocnernl or the
- Public Prbsecutor or'the Assistant-Sollcitor Generali-.
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@) " not been convicted by a competeat Court, not have been charged for an offence ‘involving mora)

turplitude or for contcmpi of Court oﬁmposcd punishment by the Bar Council of the Stata/Bar Council -
of Indie; and. "

Canvassing in any form, mcludmg mceung lhe Judgqpy advocam concemﬁd sball result in dxsquahﬁcmon ]
of the propasal.’ ‘ .

"On acceptance of the proposa] by the}'ull Coun the Regxstrar General shall noti f) acceptancc of the

proposal to the Advocate concerned. Intimation shall also be sent tothe High Court Advocates' Associatlon,
the Bar Council ofthc State, the Bar Councll of Indlie, and the Ragisuar ‘Supreme Court oflndla. ] g

All cases thet have not been favourably coans|dered by the Full Court may be revlcwed/mcousidcmd aﬁer'
expiry ofapanod of two years followmg 1ho manncr Indlcawd above as if the proposal Is being cansidered
aftesh;

A designatad Senior Advocats shall not appca.r in a.ny Coun or procccdmg in the abscnqe ofhls instructing-
Counsel. He shall also not draft pleadings. R .

Withdrawal of designation:

“Inthe eventa Senior Advocate, accarding to the Full Court, is guilty of conduct which disentitles that person

‘tocontinue (o be worthy of the designation, the Full Court may review its decision to deslgnate the concerned

person and recal] the same;

The Registrar General shall noufy withdrawal of the designation, and communicate the decision of the Full

‘Court 1o the Advocate concerned, the High Court Advcatos' Assocxauon. the Bar Council of the Smte, the
" Bar Council of Indie, and the Reglstnn‘. Supreme Coun of Indla.... :

FORM OF CONSENT. .. -
1 hereby express my consent, for being designated as Senlor Advocate..

ADVOCATE. ’
FORM OF BIO-DATA .

Name:

" Fathers/Husband's Narue;
.Address:

.Permanent Address:

Age/Dats of Birth:

Date of Earolment;
Name of the Bar Association of which helshe Is amember
Number af years of pracuca. and in which Cour!/s

If specialized in any br.mcb of Law:
Whether he/she'is, or has bacn in the panel of Advocates of the State or Central Govemmem or.a public

"~ sector undertaking, or a statutory body. or iastitution. If so, dcunls thereof.

Particulars of important matters in which he / she appeared in the last five years, and particulars of, atleast,
twenty five citations of reported cases during this period.
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XQ)I' -N;ﬁés'ﬂnd l;;anicul_m ofAdvdcn!eé'nssoFmd wl(.h'hlm k;-ﬁlslher thhﬁ'lbér&lo[fica.
" #13) Particulars of cases in- which he/she apl ared as a‘h'arg'u{ng Counsel, on behalf uf another Advocats,

[ i (not being an advocato from his chambivoffee),-during the preceding three ysais, and the name and,
", particulars. of the Advocate on wliose betfid he/she Bppea_rted.

14] Pa:tlc’ularsof a:ﬁlclns, itany, published In ?i:]'éii}ﬁal or Bodlés, if Kn.y;'nufhorcd. 3

B i m 1 O] R
47l 115" Whether associated with any faculty of L tha particulars thereof).

iriculars of the casés 1t whict holshe piividad freo lagel aid:

17)... . Whether his/her narme was earljer propos for ‘being deslgnated as Senlor Advocat of the High Court of
""" Judicature &t Hyderabad for the State of [folangana and the State of Andhra Pradish, or any other High
Court, or of the Supreme Court of India, (430, the decision thereon. .

18) . Whetber involved in any Criminal Case, 0 discip]ihn-ry r;mccod)ngs before the State Bar Council. If 10, the
"' . "particulars, the result/the stage of the proceedings. - .o i . ’

edestene Advocate

beréby declare that the above stoted particulars'ere tros and cairele s ¥

sy ,
"(NAME OF THE ADVOCATE)
Hyderabad, 15dA
31-10-2018.

Regivn - General .

HIGH COURT OF JUDICATURE AT.HYDERABAD
FOR THE STATE OF TELANGANA AND THE STATE OF ANDHRA FRADESH

© e

Dated;3 ,1..,2018

"COMMUNICATED.”

To.

1) The Prl, Secretary to the Hon'ble the Chlef Justice (with a I’quUESE:IZD plaée i
the same before the Hon'ble the Chlef Justice, for His Lordship's kind perusal
and information) 4

2) All the PSs to the Hon'ble Judges

the Hon'ble Judges for thelr Lordships’ kind perusal)
2)) T:\]ll tshe Reglstr%_rs, High Court of Judicature at Hyderabad.
e Secretary, Telangana State Advacates’ Assaclation, Hyd ' |
5) The Secretary: e i

/, A.P. State Advocates’ Assaclation, Hyderabad. N :
6) The. Secretary, Bar Councli of A.P., Hyderabad.

7) The Secretary, Bar Councll of Telangana, Hyderabéd.

(with a request to 'pla‘ce the same before
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JUDICIAL NOTIFICATICNS
HIGH COURT FORTHE STATE OF TELANGANA :: HYDERABAD

GUJDELINES FOR DESIGNATION OF ADVOCATES AS SENIOR ADVOCATES - AMENDMENTS TO
CLAUSE (f1) OF GUIDELINE NO.5, CLAUSE (1) OF GUIDELINE No.6é AND SERIAL No.ll OF
FORM OF BIO-DATA AND SUBSTITUTION OF HEADING, OPENING PARAGRAPI, GUIDELINE
No.l, GUIDELINIE NO.6 (1) AND SERIAL No.17 OF FORM OF BIO-DATA TO THE GUIDELINES
FOR DESIGNATION OFF ADVOCATES AS SENIOR ADVOCATES.

NOTIFICATION NO.43/50/2019

ROC. Ne.2u74/50/2017.— in partial modification of the existing guideiines, the |ligh Court foi the Siate of
Telangana hercby makes the foliowing amendments to guidelines lor designation advocates as Senior Advocales,
under Section 16(2) of the Advocates’ Act, 1961 (Central Act 25 of 1961):

AMENDMENT

The existing clause (ifi) of sunideline Ne.3, clause (i) of guideline No.b and Scrial Na 1l of form of

Bio-Data may substiteied with the fellowing:

Clause (iii) o guidelive Na.5:

“List of judgments reported in law joumals in which the concermed Advocaie (s) hud personatly appeared
and argued in the last five years”

Clause (i1) of puideline No.6:

“ordinarily appcared as the arguing Counsel in cases reported in law joumnals in the preceding five years
and should have contributed 1o the growth of law; or should have appeared in the Court as a Senior Law
Officer of the Government i.c., the Additional Advocate-General or the Public Prosccutor or the Assistant

Solicitor General.™

[ 1]
G-T42.
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Serial No.11 of form of Bio-Dada:

“Particulars of importtant matters in which he / she appeared in the last tive years which are repertable in
i’

iaw joumals hot netreporied and number ot judgments reporied in law joiinals.”

The following words existing in the Guidelines shall be sebstitutod as vudgesr:

(1 Uhe waords “fHligh Cowt of Indicaiure at Hyderabad for the State of Telangana and the State of Andhra
Pradesh - Guidelines for Desigaation of Advocaies as Senior Advocates” ocaurring i the Tleading be
substituted with the words “High Court for the Staie of Telangana - Guidelines (o7 Desiimation of
Advecates as Senior Advocates.”

(Y The words “the High Cowrt of Judicainre ai Hlyderabad for the Srate of lielingana and State of Andhra
Pradesh” occurring in the epening paragraph, Guideline No. 1 and o Scevial Mo 87 0f Foroy of iio-

i -

datz: be substituicd with the words “1ich Conrt for the State of Telangana.”

- (3)  Guideline No.6 (i) shall be suhstitnied as vader:

“A mintmum standing of 10 veavs ai the bay, oui of which not less than seven years siall be in ihie FHligh Court
whije computing seven yeurs of practice in ihw High Court. Practice as Advocate in the liigh Coutt i Andhra
Pradesi. till 01-06-20 14, in the High Conrt off Tadicatuie at Hyvderabad for the State of “lelanpana and  State of
Andhra Pradesh Gl 31 12-2018 and in the High Court {or the Stete of Telaogana from 01-01-2019 shall be
computed as practice in the High Couit.™ ~

Sdi-),
Hyderabad, Regivtrar Geiteral.
26-12-2019.

Privted and mbhshed by the Conpnissianer of Printing, CGovemment of  Telangana at CGovernment Centrnd Press. Chanchalguda iiyderabuad



HIGH COURT FOR THE STATE OF TELANGANA :: HYDERABAD

GUIDELINES FOR DESIGNATION OF ADVOCATES
AS SENIOR ADVOCATES:

ROC No.2674/S0/2017:-

(2)

(3)

(4)

In supersession of the existing guidelines on the subject,
the High Court for the State of Telangana* frames the
following guidelines for designating Advocates as Senior
Advocates, under Section 16(2) of the Advocates’ Act, 1961
(Central Act 25 of 1961):

All matters relating to designation of Advocate as Senior
Advocate in the High Court for the State of Telangana* shall
be dealt with by a Permanent Committee to be known as “the

Committee for designation of Senior Advocate”.

The Permanent Committee will be headed by the Hon'ble the
Chiefl Justice and consist of two senior-most Judges of the
High Court; the Advocate General will be a Member of the
Permanent Committee. The above four Members of the
Permanent Committee will nominate another Member of the

Bar to be the fifth Member of the Permanent Committee.

The Permanent Committee shall have a Permanent Secretariat,
the composition of which will be decided by the Hon’ble the
Chief Justice in consultation with other members of the

Committee.

All applications including written proposals by the Hon’ble
Judges will be submitted to the Secretariat of the Permanent

Committee.

(5) On receipt of applications for designation of Senior Advocates or

proposals from Hon’ble Judges, the Secretariat will compile the

relevant data and information with regard to:

() The reputation, conduct, integrity of the Advocate(s)

concerned;

(iij Number of cases in which the applicant participated in

pro-bono work;



(i) List of judgments reported in law journals in which

the concerned Advocate {s) had personally appeared
and argued in the last five years™;

The source(s) from which information/data is to be
collected is to be forwarded by the applicants by giving
the case numbers and the citations of reported judgments

to enable the secretariat to verify the same;

(v) The Secretariat will publish the proposal of cesignation of

a particular Advocate in the official website of the High

Court inviting suggestions on the proposal. Suggestions/
views received within 15 days firom the date of the proposal will

be placed before the Pcrmancnt Committee;

(vi) After the data-base in terms of the above is compiled and

all such information as may be specifically directed by the
Permanent Committee to be obtained in respect of any
particular candidate is collected, the Sccretariat shall put

up the case beforc the Permanent Committee for scrutiny;

(vii). The Permanent Committec will examine each case in the

light of the data provided by the Secretariat of the
Permancnt Committee; interview the concernied Advocaltc;
and make its overall assessment on the basis of a point-

based format indicated below:

MATTER POINTS

Number of years of practice of the 20 POINTS
Applicant Advocate {rom the date of
enrolment.

[10 points for 10-20 years of practice; 20
points for practice beyond 20 ycars]

Judgments (Reported and unrcported) 40 POINTS
which indicate the legal formulations
advanced by the concerned Advocate in the
course of the proceedings of the case; pro
bono work done by the concerned
Advocate; domain Expertise of the
Applicant Advocate in various branches of
law, such as Constitutional law, Inter-
State Water Disputes, Criminal law,
Arbitration law, Corporate law, Family law,
Human Rights, Public Interest Litigation,
International law, law relating to women,
(S

3

Publications by the Applicant Advocate 1S POINTS

Test of Personality & Suitability on the ‘25 POINTS |
basis of interview/interaction




(6)

(7)

(8)

(95}

(viii) All the names that are listed before the Permanent
Committee/cleared by the Permanent Committee will go
to the Full Court.

(ix) Voting by secret ballot will not normally be resorted to by
the full court except when unavoidable. In the event of
resort to secret ballot decisions will be carried by a
majority of the Judges who have chosen to exercise their

preference/choice.

The Advocate, to be designated as a Senior Advocate, should

have:-

(1). A minimum standing of 10 years at the bar, out of which
not less than seven }Irears shall be in the High Court while
computing seven years of practice in the High Court.
Practice as Advocate in the High Court of A.P., till
01.06.2014, in the High Court of Judicature at Hyderabad
for the State of Telangana and State of Andhra Pradesh
till 31.12.2018 and in the High Court for the State of
Telangana from 01.01.2019 shall be computed as practice

in the High Court™®;

(11). ordinarily appeared as the arguing Counsel in cases
reported in law journals in the preceding five years and
should have contributed to the growth of law; or should
have appeared in the Court as a Senior Law Officer of the
Government i.e., the Additional Advocate-General or the
Public Prosecutor or the Assistant Solicitor General*.

(1) not been convicted by a competent Court, not have been
charged for an offence involving moral turpitude or for
contempt of Court or imposed punishment by the Bar

Council of the State/Bar Council of India; and

Canvassing in any form, including meeting the Judges, by
advocate concerned, shall result in disqualification of the
proposal.

On acceptance of the proposal by the Full Court, the Registrar
General shall notify acceptance of the proposal to the Advocate
concerned. Intimation shall also be sent to the High Court
Advocates’ Association, the Bar Council of the State, the Bar
Council of India, and the Registrar, Supreme Court of India.

All cases that have not been favourably considered by the Full

Court may be reviewed/reconsidered after expiry of a period of



two years [ollowing the manner indicated above as if the
proposal is being considered afresh;

(10) A designated Scnior Advocate shall not appear inn any Court or
procecding in the absence of his instructing Counscl. He shall
also not draft pleadings.

(11) Withdrawal ol designation:

In the event a Senior Advocate, according to the Full Court, is
guilty of conduct which disentitles that person to continue to
be worthy of the designation, the Full Court may review its
decision to designatc the concerned person and recall the

same,

(12) The Registrar General shall notily withdrawal of the
designation, and communicatc the decision of the Full Court to
the Advocate concerned, the IHigh Court Advocates’
Association, the Bar Council of the State, the Bar Council of

India, and the Registrar, Supreme Court of India.

FORM OF CONSENT

I hereby express my consent, for being designated as Scnior

Advocate.

ADVOCATE.



FORM OF BIO-DATA

LIk Name:

2). Father’s/husband’s name:

3). Address:

4). Permanent Address:

5). Age/Date of Birth:

6). Date of Enrolment:

7). Name of the Bar Association of which he/she is a member.
8). Number of years of practice, and in which Court/s.

9). If specialized in any branch of Law.

10). Whether he/she is, or has been, in the panel of Advocates of
the State or Central Government, or a public sector
undertaking, or a statutory body, or institution. If so, details
thereof.

11). Particulars of important matters in which he/she appeared in
the last five years, which are reportable in law journals but not
reported and number of judgments reported in law journals*.

(12). Names and particulars of Advocates associated with him in
his/her chambers/office.

(13) Particulars of cases in which he/she appeared as an arguing
Counsel, on behalf of another Advocate, (not being an advocate
from his chambers/oflice), during the preceding three years,
and the name and particulars of the Advocate on whose behalf
he/she appeared.

14). Particulars of articles, if any, published in any journal or
books, if any, authored.

15). Whether associated with any faculty of Law (If so, the particulars
thereof).

16). Particulars of the cases in which he/she provided free legal aid.

17). Whether his/her name was earlier proposed for being
designated as Senior Advocate of the High Court for the State
of Telangana*, or any other High Court, or of the Supreme
Court of India. If so, the decision thereon.

18). Whether involved in any Criminal Case, or disciplinary
proceedings before the State Bar Council. If so, the particulars,

the result/the stage of the proceedings.



DECLARATION

RN - 0. 01050 00 8 DO e >005 05 Son [0ff srreerrrrerrrs e ..., Advocate

hereby declare thal the abovc stated particulars arc true and

corrcct.
Sd/-
(NAME OF THE ADVOCATE)
SD/ -
Hyderabad, REGISTRAR GENERAL

* Bold: Guidelines for designation of Advocates as »enior Advocates
were amended to the Heading; opening paragraph; Guideline
No.1; clause (iii) of Guideline No.5; clauses (i) & (ii) of
Guideline No0.6 and Serial Nos.11 & 17 of Forr of Bio-Data and
the same was published in issued No0.09, Rules Supplement to
Part-11 Extraordinary of Telangana Gazette, dated 27.12.2019





